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IN THE CENTPAL AD1·1IUL3TR"-\TIVE TRIB~'JNAL, JAIPUR BENCH, 

OA No. 96'8 /92 
(OA 451/88) 

Gopal Singh & Others 

union of India & Others 

Mr. Viren1ra Lodha 

Mr. H.N. Calla 

CORAM --

: 

. . 
V/s 

• • 

• • 

• • 

Date of order 25.6.94 

Applicant 

Re spond.e nt s 

Counse 1 for the applic3.nt 

counsel for the re3pondents 

Hon 'ble Mr. Justice D.L. M!hta, (Vi,:e-chairmcn) 

H:>n 'ble Mr. O.P. Sharma, l·Ember (Administrative) 

Heard the learned counsel for the parties. This case 

is identical with the case of f.tl.gan V/s Uni·:m of India & 

Others in OA no. 709/92 decided on 24.1.94. Sirnil:ir ·:::ases 

have been decided by the Principal Bench and Jodhpur Bench 

also an:l in b.:>th ·these cases it has been held that yrinciples .. 

of natural justice has been viol.3ted. In this case, mistake 

has 'been rectified with·:>Ut issuing noti,::es. 

2. In the result, the OA is accepte4 and. the orders 

Annexure A-5 and A-6 dated 20.6.88 awl 1.7.88 respectively 

are hereby set aside. The respondents will be at liberty 

to pass fresh orde:rs accordinoJ t,? law afte-r giving notices 

to the applicants, if necessary. Gopal Slngh has expired on 

25.12.91 so his appli.:ati·:m abates. 

3. The OA is disp-:>sed of accordingly, with no o.fder as to 

costs. 
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V IGE CF..AIRMAN 


